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(SHR I SHER SINGH) : I beg 10 lay on the 
Tnble-

(I) A copy of the Annual Reporl 
Hindi and English versions) of Ihe 
Indian Telephone Industries Liml· 
led, Bangalore, for Ihe year 1968-
69, along with the Audited 
Accounts and the comments of the 
Comptroller and Audllor General 
Ihereon, under sub-section (I) of 
seclion 619A of Ihe Companies ACI, 
1956. [Placed in Library. See 
N". LT· 3504/70] 

(2) (I) A copy of the Indian Tele-
graph (Flf'eenth Amendmenl, 
Rules, 1969, (Hindi and Eng-
lhh versions I published In 
Notlrication No. G.S.R. 6 in 
Gazette of India dated the 
3rd J.muary, 1970, under sub-
section (5) of Section 7 of the 
Indian Telegraph Acl, 1885. 
r Placed in Library. See 
No. LT-J505IiO] 

(Ii) A stalement (Hindi and Enll' 
IIsh versions) showing reasons 
for delay In Iylnl the above 
Notification. [Placed in 
Library, See No. LT·3l06,70] 

REPORT OF INnlANS DELEGATION 

TO 53RI> SI:ASONS OF ILC 
GENEVA 

SHRI S. C. JAMIR :  I beg to lay on 
the Table a copy of the Report of the Indian 
Government Delegation to the SJrd Sessions 
of the International Labour Conference 
held al Geneva in June, 1969. [Placed in 
Library See No LT·JS07/70j 

MASSAGE FROM RAJYA SADHA 

SECRETARY: Sir, I have 10 reporl 
the followIng m.,.a/le received from the 
Secrelary of Rajya S.bha :-

"In accordance with the provisIons of 

rull 111 of the Rules of Procedure 
and Conduci of Business in Ihe Rajya 

Sahha, I am directed to enclOie a 
copy of Ihe Architects Dill, 1970, 
which has been passed by the Rajya 
Sabha at Its sitting held CD the 7tb 
May, 197u." 

ARCHITECT BILL 

As PASSED BY RAJYA SAIIHA 

SECRETARY: Sir, Ilaa on the Table 
of the House the Archltecls Bill, 1970, ftS 
passed by R"jya Sabha, 

ELECTION TO COMMITTEE 

CENTRAL ADVIORY COMMITTEE 

FOR NATIONAL CADIT CORI'S 

THE MtNISTER OF DEFENCE AND 
STEEL AND HEAVY ENGINEERING 
(SHRJ SWARAN SINGH) : I beg 10 move 
the following :-

"That in pursuance of sub.sectlon (I) 
or Section 11 of the National Cad.t 
Corps Act. 1948, as amended by Ihe 
National Cadel Corps (Amendment) 
Act, 1952 Ihe members of Lok Sabha 
do proceed to decl, in such manner 
as the Speaker may direcl. IWO memo 
bers from among<t themselves to lerve 
as member of the Central Advisory 
Committee for the National Cadet 
Corps for a term of one year com· 
mencing from the 17th June, 19;0, 
.ubject to the other provlslon§ of the 
said Acl and Ihe Rules made there· 
under." 

MR. SPEAKER: 1 he question Is I 

"That In pursuance or sub·seclion (I) 
of Section 12 of Ihe Nallonal C,Jet 
(,.orps Acl. 1948, as amended by the 
National Cadel C.,,!'s (Amendment) 
Act, 19'2 the member! of Lok Sabh. 
do proceed to <Ieet, In sue" manner 
as the Speaker mJY direct, IWo ~  

ben from among"t ~  to 

serve as members of the Cenlral Ad. 
visory Committee for Ihe NatloDal 


